
FIR No. 87/2021
PS Alipur
U/s 381/411/34 IPC
State Vs. Rakesh Jindal etc.

10.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Fresh chargesheet filed. It be checked and registered.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
IO in person through VC.
All  three  accused  Rakesh  Jindal,  Mohit  Mangla  and  
Ashutosh are stated to be on court bail.

Charge sheet perused.

It  is  pertinent  to  mention  here  that  in  the  present

chargesheet one more accused is kept in column no.12. 

As  per  chargesheet  the  said  accused/suspect  was

discharged/released  from  the  present  case  due  to  lack  of

evidence  on  the  application  of  IO  vide  order  passed  by

concerned  Duty  MM.  However,  the  IO  has  disclosed  in  the

conclusion of the chargesheet that further investigation is still

pending  against  the  said  accused/suspect  on  some  material

aspects  and same could  not  be completed due to  pandemic

COVID-19.  IO  is  at  liberty  to  conclude  the  remaining

investigation  in  all  material  aspect,  as  per  law  and  to  file



supplementary report at the earliest. 

The material  on  record  prima facie  is  sufficient  to  take

cognizance for alleged offences against  the accused persons

namely  Rakesh  Jindal,  Mohit  Mangla  and  Ashutosh.

Accordingly,  cognizance  for  the  offences  mentioned  in  the

chargesheet is taken against the accused Rakesh Jindal, Mohit

Mangla and Ashutosh. 

Let summons be issued to all the three accused persons

namely  Rakesh  Jindal,  Mohit  Mangla  and  Ashutosh  for

19.07.2021.

Copy of the order be also given to the IO for necessary

complaince.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.05.2021



FIR No.55/21
PS Crime Branch
U/s 25 Arms Act 
State Vs. Deepak @ Bittu

10.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused the reply filed by the IO.

This is an application for release of jamatalashi articles

filed on behalf of the accused Deepak.

It  is  stated  in  the  reply  that  IO  does  not  have  any

objection  for  the  release  of  the  Jamatalashi  articles  of  the

applcant. Accordingly, IO is directed to release the articles as

per the Personal Search memo, as per rules.

Application stands disposed of accordingly. 

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.05.2021



Uttam Chand Meena Vs. Nisha Jain & Anrs.
 

10.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

District & Sessions Judge, North District, Rohini Courts, Delhi.

Fresh complaint  u/s  156 (3)  Cr.  PC received on Court

mail along with a respresentation for listing the matter urgently.

Pr: Ld. Counsel for the complainant through VC.

Heard. Perused. 

Perusal  of  recccord  reveals  that  present  matter  is

pertaining  to  PS  Prashant  Vihar  and  Sh.  Kautuk,  Ld.  MM

(North)  is  having jurisdiction of  PS Prashant  Vihar.  Meaning

thereby, the court of undersigned is not having jurisdiction to

hear, try and adjudicate the  present case. Accordingly, present

case is assigned to the concerned Court of having jurisdiction

of PS Prashant Vihar for disposal, as per law.

Put  up  before  concerned  Court  of  PS  Prashant  Vihar

today itself  at  2  PM for  hearing /adjudication of  the present

matter, as per law.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.05.2021



FIR No.0089/2019
PS EOW, Mandir Marg 
U/s 420/406/409/471/120B/174A IPC
State Vs. Rajesh Mahto

10.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.

Heard. Perused.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Rajesh Mahto.

Arguments  have  already  been  heard.  No  clarifications

are required. 

It is stated by the Ld. Counsel that applicant/accused is

in  JC since  28.08.2020.  It  is  further  stated  that  accused  is

innocent and has been falsely implicated in the present case. It

is  further  stated  that  accused  has  nothing  to  do  with  the

present  alleged  offence  and   the  alleged  offences  u/s

406/409/420/471/120B & 174A IPC are not made out against

him. 



It  is  claimed that  the  applicant/accused is  only a  non-

executive director of the accused company namely M/s SMP

Impex  Pvt.  Ltd.  (also  known  as  “Hello  Taxi”)  and  is  not

responsible for the day today affairs of the said company at the

relevant point of time. It is explained that victims/complainants

have  invested  their  money  in  company  by  entering  into  a

Memorandum of Understanding (MOU) and same is similar to

the  partership  deed  only.   It  is  further  contended  that  the

accused company M/s SMP Impex Pvt. Ltd. has not violated

the  abovesaid  MOU  and  if  there  are  any  grievance  of  the

victims, then same were of civil nature only, for which victims

can avail civil remedy and the company has not committed any

alleged criminal offences.

It  is  further  contended that  the  accused company had

never any malafide intentions to cheat or defraud of any of its

investors.  Instead,  the  accused  company  suffered  heavy

losses  due  to  the  cheating,  fraud  and  misappropriation  of

company's  money by two of  its  own directors  namely Daisy

Vijay Menon and Saroj Mahapatra. It is further contended that

the  bank  account  of  the  abovesaid  company  was  wrongly

closed  in  the  year  2018 by the  Yes  Bank and a  fraud  was

perpetrated upon the accused company by another company

namely  M/s  Dlehman  REA-IT  Trade  Pvt.  Ltd.  Company

(formerly  known  as  Sushama  Trade  Impex  Pvt.  Ltd.)  in

collusion with some of the directors of the accused company. It

is  further  claimed that  one letter  dated 15.01.2019 allegedly



sent to the bank on behalf of the accused company is forged

one and the applicant/accused is a victim of the collusion and

conspiracy  of  other  co-accused/directors  of  the  accused

company.

It  is  further  cotended that  due to  the abovesaid  illegal

freezing  of  the  bank  account  of  Yes  Bank,  the  accused

company lost the operation over the accounts and its condition

was adversly affected. Despite this fact, the accused company

had given handsome profits to its investors as a return. It  is

claimed  by  the  applicant/accused  that  he  is  only  a  non-

executive  director  of  the  accused  company  and  is  not  the

signatory  of  the  agreements  entered  between  the  accused

company and its investors. It  is further claimed that accused

company had neither any intentions to cheat and deceive the

investors  nor  tried  to  siphoned  off  a  singal  penny.  It  is

explained that  if  there have been any such motive, then the

accused company would have collected money from all of its

bank accounts and would not have left a singal penny in the

bank accounts. It is further contended that in the present case,

the allegations of siphoning off the crores of rupees have been

made.  However,  the  accused  has  received  an  amount  of

Rs.11,16,293/- only, as his monthly salary being the director of

the accused company. It  is further claimed that the accused

has already settled with the 37 investors/complainants in the

present case and has paid a suitable amount to them, after the

registration of the present case. 



It is further claimed that there are no specific allegations

against  the  accused  and  he  cannot  be  made  liable  for  the

offences  allegedly  committed  by  the  other  directors  of  the

company. It is further claimed that the accused company still

wants  to  pay  the  money  of  all  other  victims/investors.  It  is

further argued that in the similar cases filed by some investors,

bearing FIR no. 1153/2008 (in Bijnor UP) and bearing FIR no.

221/2019 (in Jaipur, Rajasthan),  a closure report has already

been filed.  It  is  further  contended that  the evidences  in  the

present matter are documentary in nature and further custody

of  the  accused  is  not  required  for  any other  purpose.  With

these submissions prayer is made for the grant of bail to the

applicant/accused.

Ld. APP as well  as IO have strongly opposed the bail

application and prays for the dismissal of the same.

The  allegations  in  the  present  case  are  that,  as  per

chargesheet, the accused company M/s SMP Impex Pvt. Ltd.

(Hello  Taxi)  and its  directors  have cheated  the  hard earned

money of large number of innocent peoples from all over the

India, by way of dishonest inducement, misrepresentation and

false promise to earn huge profits for their investment in the

schemes of accused company. The accused persons received

mega scale investment of funds from general public from all

over the country on the pretext of paying 200% of interest on

monthly basis. These were the alleged schemes :



(1) Invest Rs.10,000/- @ 10% for 20 months to double the

amount,

(2) Invest Rs.35,000/- @ 12% for 17 months to double the

amount,

(3) Invest Rs.65,000/- @ 14% for 20 months to double the

amount,

(4) Invest Rs.110,000/- @ 16% for 20 months to double the

amount.

The  accused  persons  actively  participated  in  criminal

conspiracy to cheat the general public at large and gave false

promises,  allurements,  inducements  with  concealment  of

material facts and received the payments of Crores of rupees

from  the  general  public.  The  accused  persons  induced  the

investors to make the payments and assured them a new cab

service by the name of “Hello Taxi”. In order to win the faith and

trust of innocent victims, the accused persons assured them

that their schemes are duly authorised by the Reserve Bank of

India.  However,  the  accused  persons  failed  to  fulfill  their

promise  and  had  not  even  returned  the  investments  of

complainants, victims and investors.  It is pertinent to mention

here that in the present case 990 victims have approached to

lodged  their  grievance  and  complaints  against  the  accused

persons.  On the  perusal  of  chargesheet  and  supplementary

chargesheets  filed  in  the  present  case,  it  appears  that  the

intention of the accused persons were malafide from the very



beginning  as  they  have  collected  huge  amount  from  the

general public to the tune of more than Rs.250 Crores without

having any mandatory permissions or  authorisation from the

RBI/concerned government authorities. Moreover, the accused

company after collecting the said money has transferred huge

amount to the tune of Rs.228 Crores to various other accounts.

As  per  the  reply  of  the  RBI  and  SEBI,  it  is  clear  that  the

accused company is  neither  registered as any Non Banking

Financial Company and nor  authorised to collect money from

the public. 

The  accused/applicant  Rajesh  Mahto,  is  a  founder

director of the accused company, which was duly incorporated

on  16.07.2015.  There  are  specific  allegations  against  the

accused/applicant  that  he  took  actively  part  in  the  alleged

inducement  and  allurement  to  the  innocent  victim.  The

accused/applicant is director of the accused company at the

relevant  time  of  commission  of  the  alleged  offences.  It  is

pertinent to mention here that, as per the office of Registrar of

the  companies,  the  accused/applicant  is  the  director  of  the

accused company, which is contrary to the contention raised by

the applicant that he is only a non-executing director. Moreso,

as  per  the  chargesheet  as  well  as  supplementary

chargesheets, the accused/applicant is the beneficiary of the

cheated  amount.  As  per  the  bank  records,  the  accused/

applicant is the authorised signatory in the bank accounts of

the  accused  company.   As  per  the  allegations  in  the



chargesheet, the accused/applicant has took active part in the

day today affairs  of the accused company and used to sign the

cheques, balance sheets and other documents in the capacity

of director of the accused company. 

Moreso, during the investigation of the present case, the

accused/applicant was declared as absconder vide order dated

17.02.2020 after the initiations of proceedings u/s 82 Cr. P.C. It

is relevant to mention here that the entire funds i.e. more than

Rs.250  Crore  were  collected  by  the  accused  persons  from

various investors/innocent victims were only during the tenure

of  the  directorship  of  the  accused/applicant  in  the  accused

company. Moreso, during the investigation of the present case,

it  is  found  that  the  accused/applicant  was  having  two  PAN

cards  in  his  name with  different  parentage  and  same have

been used to open the different bank accounts. 

Considering the facts and circumstances, it appears that

accused/applicant is one of the key conspirator/kingpin of the

entire conspiracy,  whereby huge number of  innocent  victims

have been cheated with their hard earned money/savings and

cheated them dishonestly in the alleged ponzi schemes.  The

allegations against the accused are very grave and serious in

nature, wherein accused along with co-accused have cheated

the innocent victim in the guise of investment and failed to fulfill

the assurance/promises given by them. 

The applicant/accused is also involved in other criminal

case  of  PS  Link  Road  Sahibabad,  UP,  of  similar  nature.



Therefore,   possibility  cannot  be  ignored  that  the  accused

might influence, allure or extend threat to the victims/witness of

the present case, if released on bail. Hence, considering the

nature and facts of the case, no ground is made out for grant

of bail to the accused at this stage. Accordingly, the present

application is dismissed. 

Copy of the order be given dasti as prayed for. 

 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/10.05.2021
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